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acquired by the Central Goverament
after their partition by the Competent
Officer 1n 1964;

(b) i not, how the Regional
Authorities of U.P. disposed of these
properties without their acquisition;

{(c) whether the above authorities
were competent to divide and sell
them without the help of technical staff
in the Department; and

(d) whether any financial loss has
been incurred by Government as a
result of the ahove transaction?

The Minister of State in the Minis-
. try of Labour, and Re-
habilitation (Shri L. N. Mishra): (a)
“The properties were partitioned by
the Competent Officer in April, 1863.
Thereafter, they were acquired under
the general notification issued under
Section 12 of the Displaced Persons
(Compensation and Rehabilitation)
Act, 1954, issued in December, 1963

(b)Y Does not arise

(c) As the disposal of the properties
did not involve any technical problem,
help of technical officers was not
Tecessary.

{d) The sules in the case of 23 pur-
chases have since been finalised and
the sale certificates issued in favour
of the auction purchasers. In the case
of remaining seven cases disputes
have arisen and the =alez have not
vet been finalised.

The properties have been sold by
open public auction and only the
highest bids offered at the open auc-
{ion were accepted. The question of
loss, therefore, does not arise.

The groves are situated in village
Kakramau, Saryan, district Sitapur
and not in village Khirkaiya. The
sales of these groves have since been
cancelled. ¥

‘Regional Engineering College Hostel
mangalam, Kerala

580, Shai A. fridharam: Wi the
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Ministar of Kduoatien be pleased
state:

(a) whether the Central Govixne
ment have reccived any representa-
tion from the Regional Engineering
College Hostel and Mess Employees

Union, Chathamangalam, Kerala,
regarding the en masse retrenchment

of mess employees; and
(b) if so, the action taken in the
matter?

The Minister of SBtate in the Minis-
try of Education (8hri Bhagwat Jha
Azad): (a) No, Sir. There has been
no retrenchment of mess employees.

(b) Does not arise.
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Charges for Telephome Calls

€01. Shri Jyotirmoy Basu: Will the
Minister of Communications be pleas-
ed to state:

(a) whether the charges for a
single local telephone call are
dafferent in Madras, Bombay and Cal-
cutta;

(b) if so, the actual charges and the
reasons for the difference;

(c) whether there is aiso a differ-
eiice In the annual rentsl and free
calls permitted in these cities; and

(d) if so, the steps taken to remove
this disparity?

The Minister of Btate in the Depart-
ments of Parliamentary Affairs and
Communications (Shri 1. K. Gajral):
(a) No The charges are 15 paise per
call every-where.

(b) Doeg not arise.

(e) The quarterly rental in the local
area of Madras, Bombay, Calcutta and
Delhi is Rs. 75, while it is Rs. 60 in
other metered exchanges The num-
ber of {ree calls in the same every-
where.

(d) Th difference is justified by
higher costs in the very large cities.

Representation of Minorities in Cen-
tral Government Services

oL, Bhri J. Basu: Will the
Minister of Home Affairs be pleased
to state:

{a) whether Government have re-
ceived amy complaints regarding the
inadequate representation of minority

communities (imcluding Muslims from
\/est Bengal) in Central Government
Services; and

(b) if so0, the steps taken to give
adequate representation to such com-
munities?

The Minister of Htate in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukia): (a) Yes, Sir. Re-
preseniations have been received from
time to time from members of various
minority commu silies on this subject.

tb) The Constilution of India
guarantees equality of opportunity
for all citizens in matters rclating fo
employmenl or appomntment to  any
office unde: the State and also pro-
vides that no cilizen shall be neligible
for o1 disertminated agninst on
grounds nter ale of religion. Re-
servations 1n appointments or posts
are only permissible in favour of any
backward class of citizens, which, in
the opinion of the State, is not
adequately repiesented in the services
under the State, consistently with the
maintenance of efficiency of admimis-
tration These provisions of the
Constitution do not permit of reserva-
tions in favo.'r of members of minority
communities as such It is hoped that
with the improvement in educational
facilities and spread of education, the
minority communities will gradually
secure hetter representation in the
services under the Central Govern-
ment on the basis of merit.

Telephone Billing in Calcutta

803 Bhri Jyolirmoy Basu: Will the
Minister of Communications be pleas-
ed to state:

(a) whether the Telephone billing
in Calcutta Is done by accounting
machines;

{b) if so, the total number of em-
ployees who have been working in the
Billing Department during the last
3 years;

(c) the number of compleints ¥
ceived regarding the incorrect billing





